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IN THE CLNTRAL ADMINISTRATIVE TRIBUNAL,HYDERABAD BENCH

AT HYDERABAL .

C.A.No.355/94.

Date: 17--4--1597,
Cetweern:

L.Vankateswzrlu. Mpelicant.

-

ng

1. The Taleccom Tommissioun, re-
prceentcd by its Chairman,
Covernment of Indiz, Vew
Telhi |,

2. The Chi=f Ganarsl Manacer,
MAairtenance, Southern Tele.

com Region, Madr:-sz. Ragrandante.
Ccuncel for the applicent: fri ©.Neveen Dac,

Tounsel for the Respendants: Sri K.Bhaskara Race,
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Rz~ for the respcndents,
The spplicant in this C.X., pAsced the malifging
examination for recruitment to TES Croup "B" Service

in the ye2r,1972 and he was promoted 23 hesistant Engineer

. However, the desamc?d date of

0

with effect frem 197

tion wps 2ltered to 17--4--107€ on tre lkaosie of

cri P lgveen Rac for Arplicant and Sri K.Bhacgkara
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The arplicant was given the Senior Assistant

Enginsarts pest only with affect fraom 1--2--1902

CEffice Creey ya. COH/STE-15/1/02-03/84 @steq 1-2.1003

(Page,-l-Anneynrn DI to the C.h,) The applicant

submits tphay he should ba given the zcale of pay of

Senior Assistant Lrginser with effect from 16--4-.1900 a¢

his Geamed @ata of prometion was fivag a8 17--4..107g8.

£72n otherwise ayen ceurting 12 yesars fervices from his

Actuzl Asto of promotion he shaoula hzve beepn Givan

frem 1990-901,

This C.A.. e €11

the responcent- to promote the applicant to tha cadre of

Senior Assistant Engineer frem 1~9-199015§V0r 27--%._1090

-

By removing the aramely in conzidering the deemed dste of

prometion fuy, comrpletion of 12 Y2&rs service with cense.

quentiasl benefits of pey fixation, arrcars of ray, leave

salary arising out of pay fixation and 2lso pension anA

Pensionary benefite on that hasis 25 he had retired on

31-.8--1903,
No reply has heep filed in this ¢.2,

The applicant hag completagd 12 Years of zarvicae
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The Scheme of cranting the scale of pay of Senior Assistant
o fue |
Engineer Mémplemented with effect from 27-9-1990. The

applicant by 27--9--1290 had completed 12 yesrs of servics,
Hence he is eligible to get the scyle of pay of Senior

A e v 0ate of introduction of that
[~ =]

- Scheme i,e,, with =ffect frem 27-=0--1990,

The applicent has filed this O.A., on 15-12-1997
jmmeciately after he was given tha rost ¢f Senior Assistant
Engineer prayino for pre-proning the date of nrametd-—

-rence theé applicant had approached this Tribunal in tim=s .
Hence he iw entitled to-full arrcars of pay and alloviznces

v

in the pay scale of Senior Aséistant Engineer from
27--9.-1990, As the applicsnt had retired on 31-£-1993

his pension should be fixed on the basis of the above
pay drawn by him as Senior Azsistant Encineer on the basis
of his:fi;étion of pay in the pay scale of Senior Assistant

Engineer with effect from 27--9-1090. However, the applicent
is not entitled for any arrears by way of DCRC and legve

spcashment as these twc items are cne time payments.

Time for compliance is four months from the date of

receipt 6f a cepy of this order,




Copy to:

The Chairman . o

13 The Telscom Commission, Govt, urilndia,
New Delhi¥y .

.23 The Chief Genaral ﬁanager; Maintenance,

Southern Talecom Region, Madrasy
35 Cne copy to Hr;P:Naween_Raa,.Aduacate,EAT,HyderabadE
4 One copy to Mr.K,Bhaskara Rag, Aqd;icasc,CAT,Hydarapad?

« Cne copy to D?R(A), CAT,Hyddrabad
6. Cne duplicate copy. "
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